'ACT No. V oF 1932,

[PASSED BY THE INDIAN LEGISLATURE ]

(Recewed the assent of the Governor General on the &th
. March 1932)

_An Act to provide for the fostermg and development of the wire
. and wire nail industry in Bntlsh India. '

HEREAS it is expedient, in pursuance of the policy of

discriminating protection of industries in British India

with due regard to the well-being of the community, to

provide for the fostering and development of the wire and

wire nail industry by increasing the import duty leviable,

“with . certain exceptions, on wire and wire nails, for the
~ period of ‘two years; It is hereby enacted as follows:—

1. This Act may be called the Wire and Wiré Nail suorttiti,
Industry (Protection) Act 1932.
$121 0 51804, 2. (1) In Schedule TI to-the Indian Tarift Act, 1894, there Amenduent |
. shall be made the amendments specified in the Schedule to thc\lrlfldlufne \
this Act. ' L

(2) The amendments made by sub-section (I) shall have
effect up -to the 31st day of March, 1934.

8. Notwithstanding anything contained in seclion 4 of arot
the Indian Finance (Supplementary and Ezxtending) Act, Sreon s O
1981, the additional duty of customs imposed by that section (:‘%ﬁ,}‘imm
shall not be levied or collected on iron or steel wire or wire E’:ﬂﬁﬁngd

nails comprised in item No. 149 of Schedule II of the Indian Act 1981,
Tariff Act, 1894, as inserted by Item No. 2 of the Schedule
to this Act.

THE SCHEDULE.
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Wiré and Wire Nail Industry (Protection). [Acr v o 1982.]

THE SCHEDULE. -
(See section 2.) '

Amendments to: be madg -in \Schedulz_ll to the Indum Tariff
Act, 1894.

1. In Item No, 61,~— .
(@) for the sub-item—

. ‘““Irox or STEEL nails and washers, all sorts’
the following sub-item shall be substituted,
namely : —
“ TroN or STERL nails and washers, all sorts,

not otherwise specified.”” ;
and .

(b) for the sub-item— :
“IroN orR STEEL wire, including fencing-wire
' and wire-rope but excluding wire-netting *’

the following sub-item shall be substituted,
namely :—

IRT T LR S

““ TroN oR STEEL barbed or stranded fencing-
wire and ere-rope

2. In Part VII, after Item No. 148, the followmg 1tem
shall be inserted, namely : —

“.149 | Irox Or STERL—
(a) wire, other than barbed or |

stranded fencing-wire, wire- | >-Ras, 45 per-ton.”
/rope or wire-netting; and

AL

1)) wire nails,

)
,
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